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Title: Issue regarding the Right to Fair Compensation and Transparancy in Land Acquisition, Rehabilitation and Resettlement (Amendment) Bill,
2015.
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12.19 hrs
Shri Mallikarjun Kharge and some other hon. Members then left the House.

SHRI M. VENKAIAH NAIDU : The Government has to say something. ...(crmaeror)
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HON. SPEAKER: I am sorry. This is not the thing. No, I am sorry.
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They can speak whatever they want! My point is, the Government is within its right. Madam, minority cannot dictate to majority. This is bulldozing.
We are not bulldozing anything. We want discussion, debate and decision. They do not want anything, they want to dictate. ¥ ai@t acien, ...(wmmmer)

12.20 hrs
Shri Mulayam Singh Yadav, Shri Bhagwant Mann and some other hon. Members then left the House.

SHRI M. VENKAIAH NAIDU : In June 2014, representatives of 32 State Governments and Union Territories met at Vigyan Bhavan and made a
representation that the Land Acquisition Act passed by the UPA Government makes development impossible. They said it. They said that the Act
passed by the earlier Government made any development impossible. They said that this Act excludes farmers from the development process,
prevents improvement of their lives, and also delays critical compensation process for the same.

Madam, we have been under a regime for last 50 to 60 years. We have a Land Revenue Act and we have seen the state of land acquisition. I
myself was an MLA. Section 4 and Section 6 took away the rights of the farmers. That had gone on for fifty years. After the Parliament collectively
discussed the issue certain changes were brought. After the changes, in 2011 the Chief Minister of Maharashtra had written a letter to Jairam
Ramesh opposing the Act. A Congress Chief Minister wrote a letter to the Rural Development Minister opposing the Act as regards giving fair
compensation. Then Maharashtra Government on August 2014 eventually lowered the compensation from four times of market value to 2.2 times.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): We have already notified the rules.
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SHRI BHARTRUHARI MAHTAB : That is why when this Bill is coming we are opposed to two sections of the amendment, not the whole amendment.
We are opposed to two sections of the amendment where social impact assessment is being done away with and consent clause is being deleted.
Our concern is that the rules have already been framed in our state. .

HON. SPEAKER: T know.

SHRI M. VENKAIAH NAIDU: We are willing to discuss all those points, Madam. We are going to discuss all those.
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Shri Bhartruhari Mahtab and some other hon. Members then left the House.



